[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

FORM A

(See sub-rule (1) of rule 9)
PUBLIC ANNOUNCEMENT

Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

ADITUS MART PRIVATE LIMITED

RELEVANT PARTICULARS

Name of Corporate Debtor

Aditus Mart Private Limited

Date  of Incorporation of
Corporate Debtor

09 February, 2019

Authority under which Corporate
Debtor is incorporated/
registered

Registrar of Companies, Mumbai

Corporate Identity Number of
Corporate Debtor

U51909MH2019PTC320916

Address of the Registered office
and Principal office (if any) of
Corporate Debtor

Regd. Office: Shop No. 6, Jaswanti Residency,
Rehab Bldg No 1, Subhash Road, Kandivali (W)
B/H Bhurabhai Hall, Kandivali West, Mumbai,
Kandivlai West, Maharashtra, India, 400067

Insolvency Commencement Date
in respect of Corporate Debtor

Date of pronouncement of Order by Hon'ble
NCLT: 01* July, 2024

(The said Order was received by IRP on 02nd
July, 2024)

Estimated date of Closure of
Insolvency Resolution Process

29th December, 2024

Name and Registraon Number
of the Insolvency Professional
acting as Interim Resolution
Professional

Manoj Kumar Mishra
Regn. No. - IBBI/IPA-001/IP-P01152/2018-
19,/11902

Address and email of the Interim
Resolution Professional, as
registered with the Board

Manoj Kumar Mishra

Regd. Address: Office No. 13/14, 2nd Floor, 84/
Dholakawala Building, Janmabhoomi Marg,
Fort, Mumbai, MH - 400 001

Email ID (Regd. with

ipmanojkumarmishra@gmail.com

Board):

10

Address and email to be used for
correspondence with the Interim
Resolution Professional, if
different from those given at Sr.
No. 9

Manoj Kumar Mishra

Regd. Address: Office No. 13/14,2nd Floor, 84/
Dholakawala Building, Janmabhoomi Marg,
Fort, Mumbai, MH - 400 001

Email ID (Case specific - For communication):
cirp.aditusmpl@gmail.com

11

Last date for submission of claims

17t July, 2024
(14 days from the date of appointment of IRP)

12

Classes of Creditors, if any, under
clause (b) of Sub-Section (6A) of
Section 21, ascertained by Interim
Resolution Professional

N.A.

13

Names of Insolvency
Professionals identified to act as
Authorised Representative of
Creditors in a class

(Three names for each class)

N.A.




' 4

14 | Relevant forms and details of Weblink: https:/ /ibbi.gov.in/home /downloads

authorized representatives are | Physical address not available
available at

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the
commencement of a corporate insolvency resolution process against Aditus Mart Private Limited
on 01* July, 2024 (intimation received by IRP on 02 July, 2024).

The creditors of Aditus Mart Private Limited are hereby called upon to submit a proof of their

claims on or before 17t July, 2024 to the Interim Resolution Professional at the address mentioned
against item 10.

The Financial creditors shall submit their proof of claims by electronic means only. All other
creditors may submit the proof of claims in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in Form CA.

N,

(
Manoj Kumar Mishra
Interim Resolution Professi

Regd. Address: Office No. 13/14, 2nd Floor, 84/ Dholakawala
Building, Janmabhoomi Marg, Fort, Mumbai, MH - 400 001
Regd. Email ID: ipmanojkumarmishra@gmail.com
Correspondence Email ID: cirp.aditusmpl@gmail.com

IP Regn. No. IBBI/IPA-001/IP-P/01152/2018-2019/11902

AFA valid upto 07.12.2024

Date: 03 July, 2024

Place: Mumbai, Maharashtra, India

AnyScanner
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PUBLIC NOTICE

Motice is hersby given thal the share cerificate(s) for the under mentioned
equity shares of Grasim Indusiries Limited haszf/have been lozst /
misplaced/stolan and l'we are applying to the Company for [ssue duplicate
share certificate(s), Any person{s) who has/have a claim in respect of the
gaid equity shares should lodge the same with the Company at its
Corporate Office at Grasim Industries Limited, Aditya Birla Centre, "A'
Wing, 2nd Floor, 5. K. Ahire Marg, Worli, Mumbai - 400 030, Maharashtra
within 15 days from this date, else the Company will procead to issue
duplicate certificate(s) to the aforesaid holder/claimant without any further
intimation and no further claim would be entertained from any person(s)

Faolio Name of Share Mo. of Cerfificate Distinctive No{s)
Na. Holder (2} Shares Mo. Fram To
| HISHITH RAJNIKANT
14558 SHAH 275 J135683 | 465741201 4BET4147H
SANDHYA NISHITH
SHAH

Mame of the Share Holdar(s)
NISHITH RAJNIKANT SHAH
SANDHYA NISHITH SHAH

Date; 03072024
Place: Mumbai

HOLDINGS LIMITED

CiN: LET120MH2001 PLC2ITTE
Fagd, OF: Willage: vasing, Tauka: Shanhapur, Dislricl: Thana - 421 804
Phara; +81 22 4286 10007481 2537 220022 Fax +91 22 4286 3000 +07 3527 220020
Wbesiter wim' 5w in

23" ANNUAL GENERAL MEETING AMD INFORMATION ON E-VOTING

TCPL PACKAGING LIMITED
CIN:- L22210MH1887PLC044505
Registered Office:- Empire Mills Complex, 414, Senapati Bapat Marg,
Lower Paral, Mumbak 400 013 Tale:- +51 22 §1646000,
Fax:- +81 22 249358083 | Emaili= infoi@icpl.i Website:- www.icplin
NOTICE OF 36th (THIRTY SIXTH) ANNUAL GEMERAL MEETING
TO BE HELD THROUGH VIDEO CONFERENCING (VC) |

OTHER AUDIO-VISUAL MEANS (OAVM),
REMOTE E-VOTING INFORMATION AND BOOK CLOSURE

1. Sharehobders of TCPL Packaging Limifed [“the Company’) may please note that the
3" Annual General Meetng (AGM) of the Company will b2 held threugh Video
Conferancng (VC") | Dther Audio Wisual Means ("0AVM") on Tuesday the 30" July,
S04 al 4.30 pom,, in compliance with-all the applicable provisions of the Companies
Act 2013 and the Rules made thereunder and the Securities and Exchanga Board of
India (Lisiing Chbligations and Disciosure Requeements) Regulation 2015, read wih
General Circular No. 1472020 dated 87 Aprl, 2020, General Circular Mo, 1772020
dated 13" Apal. 2020, General Circular No. 2002020 dated 5" May, 2020 and 0212022
dafed 5° May 2022, 10/2022 dated 28th Dacember, 2022 and Circular No, (582023
dated 25" September, 2023 other applicable circutars isswed by Minisiry of Corporate
Affairs (MCA) read with Securities and Exchange Board of India {SEB!) Circular No
$EEll'HD.“EFD.'CME]1.*El.H|'PJEDE'{l'TEI dated 127 May, 2020 and SEBRVHO CFDPoD-
P CIRG0ENA dated 5 January, 2023 and Circular No. SEBIHO/CFDVCFD-PoD-
2P CIRM2023167 dated Oclobar 7, 2023 o transact tha Ordinary and Special
Business, as setoutin the Notice of the 36" AGM.

2. In compliance with the above circutars, electronic copies of the Mobice of AGM and
Annual Report for the Financial Year 202324 will be sentlothe Shareholders of the
Company whose email eddressas are registered with the Company / Depository
Parlicipants. The Annual Report for the Financial Year 2023-24 will also be avadable
on the Company’s wabsile www tcpl.in and on websites of the Stock Exchanges.

3. Partcipation in AGM through VC /1 OAVM

Sharehoiders can attend and particpata in the AGM theaugh the VT 7 OAVM facility
anly, which is besng availed by the Company fram National Securities Deposiary
Limited, the details of which have been provided by the Company in the Notice of
the &GH. Shareholders attending through VG o OVAM zhall be counted for the
purpose of the quonum under Section 103 of the Companies Act, 2013,

4, Mannerofregisiering / updating email addresses

. Sharahokders holding shares in-physical mode and who have not updated their
emall addresses are requested to update thesr email addresses by writing o the
Company’s Registrar and Transfer Agenl, Link Inbme India Private Limited al
mi helpdeskfénkintime.ooin, with copy marked to  info@tepl.in song with the
copy ofthe signed raguest letter mantianing the narne and address of shareholders,
self-atiested copy of Pan Card, and self-attested copy of anyone of the following
documents (Election Card / Passport ( Aadhar Card) in support of address of the
sharehoiders through Form 18R-1, Form 15R-2 and Form ISR-3 (&3 applicable)
avallable on the Company's website at www teplin and on the website of Link Inlime
India Privata Limitad at hitps: Minkintime.co.in/ in casa of holdings in physical form:

ii. Shareholders holding shares in demalenalized mode aré requested Lo registar |
update theiramall addressas with the relevant Depository Participant.

8. Mannerof casting vole through a-vating

. Shareholdsrs will have an oppartunity %o cast thelr wotes remately on the busmess
as 5al forth In the Notice of AGM thraugh remaola e-woling system,

ii.  The bogin cradentials for casting the vates thraugh a-valing shall be made avadable
to the shareholders through emad who have successfully registered their amail
addrezsas inthe manner provided above.

iil. The detailed proceduna for casting the votas through a-vating has baan provided in the
Notice of the AGM. The details are alzo available on the website of the Compary.

6. Sharaholders may note that the Board of Diraclors at their Meeting held on 28" May,
20024 racommendead dividend of 220.00% i.e. Rs. 22.00 per share on face value of
Rs, 10/~ for the financial year ended 31° March 2024, The Register of Members and
Share Transfer Books of the Company will remain closed from Wednesday,
247 July, 2024 1o Tuesday, 307 July, 2024 (both days inclusive) for annual closure
and determining the entitlerment of the Shareholders to tha Final Dividend for the
Financial Year ended on 31" March, 2024. The dividend, subject to approval of
members will be paid on or after 3° August, 2024 to the Sharsholders whose names
appaaron the Register of Members of he Company as on Tuesday, 237 July, 2024,
through vanows online Iransfer mades 1o the shareholdars who have updated their
bank account defails; To receive credit of Dividend in their Bank Account
shareholders who have not updated their bank account detsils, are requested to
update their Bank Account detais without delay

T. Mannerofregisiering mandate of receiving Dividend electronically.

Toavoid delay in raceiving the dividend, shareholders are requested to updats their
complete bank account details with their depositonies {whers the shares are held in
dematerialized modes| and with the Comgpany's Registear and Transfer Agent, Link
Intime India Privale Limded (where the shares are hedd in physical mode) at
mi helpdeskménkintime co.in along with copy of signed raquest ather mentioning
the namae, folio number, bank details, seli-attested copy of pan card and cancelied
cheque leaf through Form ISR-1, Form ESR-2 and Form [SR-3 [as applicable)
availabie on the Company's website al www lopl i and on the website of Link Infime
India Privata Limitad at htips.Minkintime.co.in/ in casa of holdings in physical form

B. Shareholders may note that the Incomea Tax Act 1961 (The Act’) a5 amended by the
Finance Act 2020, mandates thal dividends paid of distributed by a Company shall
be taxable n the hands of shargholders. The Company shall therefore be required
o deduct Tax at Source {TDS) at the fime of making payment of dividend, In order io
engble the Company lo determine appropriate TDS rate as applicable,
shareholders are requesied to submit docurments required for availing the
applicabie tax rates as provided in the Nofice of AGM. It may please be notad thatno
claimshalllie agaist the Company for such taxes deducted

8. This notice is being issuad for information and benefit of all the shareholders of the
Company in compliance with appécable crculars of the MGAand SEBI.

10 Mr. Vigay Kurnar Mishra, Practicing Company Sacratary has baen appointed as the
Scrufinizer bo scrotinize the e-voling process in a fair and fransparent manner.

11. The resuliz of e-woling shall be declared afier the aforesaid AGM. The resulls
declared along-with thve scrufinizers report shall be piaced on the Company's
wehsite www.tcplin and communicated o The Bombay Stock Exchange Limited
and the National Stock Exchangs of India Limited

For TCPL Packaging Limited

5 G Nanavati

Digte:- (20TT2024 Executive Diractor
Place:- Mumibai DIN:- 00023526

The 237 Arnugl General Mealing {'AGM' of the Company is scheduled o be held on Wednesday,
July 24, 2024 al 10.30 a.m. Indian Standard Time (“IST"), mraugh Video Conferancing
WV Oher Audio-Yieual Means FOAVM™) 1o trareact the business set out in the Malice corwening
e AGR, Members will be able W alidnd and pamicipate in the AGERM Through VE OAVM Taciity only

In gocandance with B applicable prosisions of Companies Act 2073 (e Act] and tha circidar issued
theveunder ('MGA Circulars’| raad wilh e Sacurilies and Exchanpge Board of Indiz {Listing Cbigaticns
arel Dischosure Reguiremaents) Reguiations, 2015 (Listing Regulations') and fhe cireilar lssued
theraurdes |*SEBI Circular’}, the Molice of the 23= AGM along with the Annua! Rapor 3023-24
nave bean sent onJuly 2, 2024 ooy through efectronis mode fo the Membears of the Company whase
email addrasses ara ragisterad with the Company Dapesitcey Parlispants} and is alsa ayailable for
doanioad on te webshe of the Company Lo, blipssitawy B indmeesiorsholdngs, wabsites of the
Slock Exchangas ie. BSE Limied at wwa beaindia.com and Matonal Stock Exchange al India Limited
al www naaindia com and also on the webste of the Begistrar & Share Transter Agent of the
Company, KFn Technologies Limied ("KFin'} & htlps-Cevaling kfintech.com.

Puzsuant to the pravisicns of Seclion 106 of the Companies Act, 2013 read with Rule 20 of the
Companies (Managemenl and Administeation) Aues, 2014 ard in accoedance with Raguiaton 44 of
ihe SEB| Listing Reguiatians, Membars have besn provicied with the feciley to casi their voies on al
resabitions sl foch i (he Notios of the AGM using slecinonic wiling system (remote e-voling), The
Company has engaged the sandces of KFin for providing froility Sor remoba s-valing, participatfion in
he AGM Thravgh VOOAVM and e-voling duning $he AGM

Infammation and irstructions incsdng detaiks o user © and passward ralating o a-+xding hava besain
zant fo e Membars through emall, The manner of remiote eyeting and e-veting durng the AGM by
the memibers helding shanas in damalersaized moda, physical mode and for members 'sho have nal
reqisienad thelr emall addresses & provided in tha Motica of the AGM,

The e-vafing porial wil be ooen for voiing from Sundaey, Juby 21, 3024 (0.00 8.m. I5T) fo Tuesday,
July 23, 2024 (5,00 pam 15T) Duding this peciod. membens of the Tompany, hakling sharas. ailked
in prysical donm ar i demaleriaized fom may cast thesr yote edactronicaly, The e-voting modals shal
e disabled by KFin far voling tharsafter, During s period, 4 person, whose name 2 racardad in e
Regisier of Members of in the Registerof Beneficial Owners maintzined by the depositonies ag on e
cutsall dale, i.e. by 17, 2024 oaly shall ba anlitied & avail the facdity af ramole g-voling a5 wel as
g-vating at tha AGM,

Any person, who acquines shares of the Comparny and Decomes 8 member of the Company afler e
sanding of tha Motice and halding sharas as of the cut-off daba i.e. July 17, 2024, may colain the lagin
10 ared passwond by foflewing the steps mentionad in the Motics of the AGK

Only these Members! sharehakiers, wha vill be progent i the AGM through WOV faciRy and have
nicd cast heir vole through remets e-Vioting are sligiale to vota thoaigh pslapoll in the AGM, Howeves,
Mambans who hive vehad [heough Remaole eveling will b eligible 1o atend the AGM, Mambers wil
te able to-aband the AGM thrawgh VG CAVM or wiew tha e webcast aof AGM by logging an te
welbsle of KFin-al iitnsiaveing slnhesn com using selr eveling cosdentials, Insnuactans lor B
Members for attending the AGM thraugh Videa Conlerence and Vidling tharsal is prowided in the
btz of (e 237 AlEM

The rasulls of e-voling will ba placed by he Compaty of il wabsile: Wy e n witkin b diys o
ihe AGM and al=n communicaied 1o the stock exchanges, where e shanas af the Company ara [sted,

The resciutions proposed will be desmed o hawe been passed on the date of the Arnusl Ganessl
Misaling subject 0 receipt of the equisite number of voles o lavour o e resolulions.

Mr, Sund Agarwal, Praclicng Company Secretary, (Membarship Mo, FCE 8706) has bean sppoiniad
a5 lha Sendinksar to sondnise fhe e-voling process.

In cage of any quenes, you may refer 1he Frequertly Asked Questions [FACGS) for sharehoidars: and
a-valing usar manual for sharshelders avalable at the doanioad seciion of Atps Evcting kinlech.com
o cortact Mr. G Ram Das of KFn b 040 BT1E1500° or al TEOD 309 4001 (ol frag),

For JSW Haoldings Limited

Sd-
Place: Murmba Manaj Kr, Mohta
Date: July 2, 2084 Whaole-Time Director, CEQ & CFO

RAY GLOBAL CONSUMER TRADING LIMITED

(GIM: U732 MH20T8PLES1 B3TE)
Regisiered Office: Pokharan Road Mo 1, Jekegram, Wear Cadbury Junchion, Thane, 00606
Emaii- ravglobal Sraymondin Tel. No.: 022 S0357000

INFORMATION REGARDING RECORD DATE

MOTICE & hapaby given thal pursuant 1o Seclidn 31 of the Companies Act, 2013 read with relevant
Aules made thereundar and Requlation 42 of SE8| |Listing Otligatons and Cisclsure Aequirements)
Aequlatiors, 2015, Juby 11, 2024 has boen fead &3 the Record Date for the purpaose of detemnining the
alighle shanshoiders of Ray Global Consumer Trading Limited and Raymond Limited ba whom the
sadurities-of Raymond Lifestie Limiad (formerly known as Raymond Consumar Care Limited| waold
be aliotled in ferme of the Schame (Becord Date’)

I jarms al the sanclioned Schame:

1, Each enuéy sharshoider of Ray Global Consumer Trading Limited a5 on recand date (ather than
fsetfy will e imsmed and alofed 2 (Two) equity shareish ol Raymand Lilestde Limied (Rmerky
knovan &5 Raymond Consumer Care Limited| of INR 2 (ingian Rupses Two) each fuly paid up for
eveny 1 (0ng) hily paid-up equiby sharefz) of INR 10 {Indian Rupees fen| eachfully paid up of Ray
Ghobat Corsumer Trading Limifed.

2, Each equity sharehofder of Raymond Lim#ed ason the Record Date, will be issued and aloted
4 ffour} fully pasd-up equity-shareds) of INH 2 [indan Rupass Two) each of Raymond Lifestde
Lirmibed {formery known as Raymand Consumer Gare Limited) far gvery 5 (e {ully paid-up eguy
shafeds) of INR 10 (Indian Rupees Ten) each of Baymond Limited.

By Order of the Board

For Ray Global Consumer Trading Limited

-

Arin Agareal
Director

DiN: 00184010

Place: Thane
Date: Tuesday, July 02, 2024

FORM A
PUBLIC ANNOUNCEMEMNT
[Under Regulation § of the Insolvancy and Bankruptcy Board of India
iInsolvency Rescdubion Process for Corporate Paersons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SUNSHINE HOUSING AND INFRASTRUCTURE PRIVATE LIMITED
RELEVANT PARTICULARS

1, |Mame of Corporate Debior Sunshine Housing and Infrastruciura
Private Limiled

2. |Date of incorporation of Corporate
Debtor

23rd Awgust, 1R93

Reqgistrar of Campamies [Mumbai), under

3. [Authornly under which corporate
the Companies Act, 1956

chabior b5 Incorposated | regisienad

MAHARASHTRA AYURVED CENTER PRIVATE LIMITED
{IN LIQUIDATION) E-AUCTION SALE NOTICE

Sale of Land & Buillding owned v M/s. MAHARASHTRA AYURVED CENTER
PRIVATE LIMITED (in Liguidation) in accordance with Regulation 32 and 33 of
the Insolvency and Bankruptoy Board of India (Liguidation Process) Regulations,
2016, The sale will be conducted by the undersigned through the e-auction
platform: htpsySdght2vote.indlogin as per Schedube | under Regulation 33 of
the 1BBI (Liguidation Process) Regulations, 2046 for the Tollowing property:

fssat Partlculars Resarve EMD
Price (Rs.) _| Amount (Rs.)
Land & Frechaold Land & Factory
Building Building 3.10.06. 29375 31,000,620 38
Site Address:

Gat no. 267 |Farth and 268 within
village Molawadi, BEhar, District
Pure, Baharashira - 412213,

Date and Time of E- Auction: Bth August 2024, at 1.2:30 PM to 02:30PM IST
Emiail ID: macpl.cirp@gmail.com; Mobile No.: 4919930331146

E-Auction Service Provide: Right2Vote InfoTech Private Limited

Terms and Condition of the E-Auction are as under:

L E-Auction will be corducted on “AS IS WHERE 15", “AS |5 WHAT I15™ and

"WHATEVER THERE IS5 BASIS" through approved service provider, M/s
Rignt2viote InfoTech Private Limiked.
This E-Auction Motice shall be read in conjunction with the compliete E-Auction
Frocess Information Decument containing details of the assets, e-auction bid
form, declaration and undertakings, general terms and conditions of the
auction sale which will be made available by contacting on Mobile No.: +91
9930331146, Email 1D: macplorp@gmall.com in the warking hours from
Monday to Friday and on the website of tha E-Auction Service Provider.

2_ It shall be the respansibility of the bidders (o inspact and satisty themselves
abaut the asset and specification before submitting tha bid. The inspection of
assats put on auction will be permitted tointerested hidders at sites from the
date of puldication tothe last date of submitting documents & EMD

3. Intending bidders should submit the Reguest Letter for participation inthe E
Auction aleng with BYC and other documents, The formats can be taken from
the E-fuction Process Information Document. Thesa docurments should reach
the office of the Liguidator through physical delivery ar post/courier at the
address given above on or before 01" August 2024, The gligible bidders shall
submit the evidence for EMD Deposit of 10% of reserve price on or before 01"
August 2024,

4, The intending bidders are required to deposit Eamest Maoney Depasit {EMD)

zest & ({) UCOD BANK

(A Govi. of India Undertaking)
Human Resource Management Departmant,
4th Fioor, 10, BTM Sarani, Kolkata-T00001

ANV HEL: HEHEWHES RS0 oHE YoM 21
UCO Bank, a leading listed Public Sector Bank, invites online application
for Engagement to the following post on contract Basis:

Post Name MNo. of Post

INTERNAL OMBUDSMAMN 01

Eligibility criteria (Age, Experianca etc.), requisite fes and other details
are available under detailed advertisement available on Bank's website
https:/f'www.ucobank.com->career. Candidates are advised 1o go
through the detailed advertisement ensuring their eligibitity and other
details before applying. The link for applying online and online submission
offee lor above postis available on Bank's websile.

Last date of filing online application & payment of fee; 24.07.2024

Place: Kolkata General Manager

Date: 03.07.2024 Human Resource Management

7 @51 | Honours Your Trust

FORM A
{aeE sub-rule (1) of rula <)
PUBLIC ANNOUNCEMENT
|Unider Regulation & of the Insalvency and Bankruptoy Bcard of India
iinsohency Resolution Procass for Corporate Persans] Regwlations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ADITUS MART PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Mame of Corporete Debior | Adrus Mart Frivata Limned
T | st of Incoporation of Comporate Deteor| 08 Febniary D019
3. | Authoriy undes wiich Corporaie Debior | Regisirar of Gompanies, mbal
4, | Corporate identity Mo, 7 Uimked Liabity | USTS0OMAZ0OFTCIZ0G16
| Idareication Mo, of Corporste Debion
5. | Address of the Epetened Gtce and

principal office 4 amy of Corporate

| Dby

| Snog Moy & Jaswant Resdency. Rehab Bldg Mo 1
| Subinesh Rinad, Kandsali (W) BH Bhursbbal Hel,
| Kemclall Weast, Mumbal Kanohai West,
| Maharastia, India, 400067
| Dt of pronouncament of Oider by Hon' e NOLT
{ Ot July, 2024
| {Thea: Beed Orier wes mecarved by IRF on
e |O2nduy 2004
7 | Estimated dafe of chosire of insohenty | 28th Dacambear, 2024

| FESOILIN DIOCEss

E. | Irsokenty commancament date in
| respact of Corporate Deiotor

| Manai Kumar Misnm

g, |Marme and the registirabion numier of
| the maolvency professional acting & | Regn. ha. -
_|Infetrn resohtion professional | IBELVPADOLAP-POAISE 2008 1610808
0, | Address ard e+mail of the intenm | Manoi Kumar Mishra
| resolution professioral as regisensd | Regd. Address; Ofica Mo, 13,74, 2na Floor, 844
| with tha Bgard | Dholalerseda Budding, lanmabhoom| Marg, Fort,

[ Murmsal, MH - 400 00
| Errea iy (Riagnl. with Boand:

Wang Kumar Mishra
| Regd, Address; Offios Moo 13414 2nd Floor, 84
| Dhololersaia Buldingt, lanmabhoomi Marg, Fort,
| Mo, MH - 400 000,
| Errail 1D (Carsa specfic - Ror cormmiunication;

10| Address and amail 1o ba used for
CorTRspOnCance wih the inbanm
| resolution professional

e [emaediusmpkEEmlcom
14| Last date for submis=on of claims 17th Juky, 2024
Z {114 s from the date of apportment of 17F)
12| Classes of croditons, ifany, under | WA
clhuese (B of subssctinn (G4) of
| sertion 1, sscertaingd by the intanm
| rpscdution prafessioral |
L3 Mameess of Insohwoncy Prifessionals MLA

ideendifect B ot s Awnbewised
| Represeriatna: of crditons ina class
| (Threses mawrmies for efch clss) .
T4 () Relenant Formrs and Weerbirbe ol e it i iy T it s
| (B Dhetaribs of anghorizesd mpressanttiees | Pinical acoress nol maialie
| EnE ikt ak |

WNotice is henghy Erven that the National Company Law Tritamal, Mumbai has orderad the
commencemant of 3 conporate insolvancy resolution process against Aditus Mart Frivate
Lirmited ony O tn July, 2024 {intimation réceived by IRF on C2nd Juby, 2024},

Thecreditoes of Aditus MarT Privabe Limise are ety callad upon o sukbmil & peaol of §heir
claims on or before 1Tth July, 2024 to the nterim Besolution Professionsd ot the address
mentioned agaimst item 140,

The Financial cregitars shall submit thair prool of laifms by electronic means onily. All other
areditons mey submdt the prost of claims in pergon, by poest or by electronic maand.

& financial grediter belonging bra Class, as lsted against the entry Mo, £2, 5hall mdicate s
choice of authorised representatiee from amang the three insolvency professienals listed
agalnst antry vou13 10 act a5 authorisad reprasantative of the chass [specily class] in Farm

4, |Corporate ldemily Number e U241 OMH1923PTCOT 3598

5 |Address of the registered office and
principal office {if any) of Corporaie
Dehtor

1, Mot Mahal, 221, Station Road
Gipregaon West, Mumbai City, Mumbai
Maharashira, India, 400062,

&. |Insalvency commencemant dafe in

y 01sl July, 2024(Date of receipt of
respect of Corporate Debior

order by RP) (Hon' MCLT order dated
2dth June, 3024}

I. |Estimated date of closure of
ingalvancy resclution procass

2 December, 2024; being 180th day
from Insolkvency Commencameani Cata

Name: Mr. Gaurav Ashok Adukia
Reg. No.: IBBUVIPA-0O2P-NOD457 201 7-
2018111293

& |Mams and regestration numbar of the
msalvency professional acling as
resalution professional {RF)

amount threugh Demand Draft in the name of “Maharazhira Svurved Center CA,
Private Limited - in Liguidation”

o.The bidders ara requested Lo visit httpesSrightdvetein Tor datailed terms and
conditions for e-auction procass bafore submiting their bids and aking part in
the e-auction sale proceedings.,

Date : 03-07-2024
Place: Mumbai

Mana] Kumar Mishra
Interim Resodution Professional
M5, Aditus Mart Private Limited

IP Ashiok Mittal
Liquidator,
Maharashtra Ayurved Center Private Limited - In Liguidation,
Reg. Mo; IBEIPA-ODL/IP-P-O2545,/2021-2022/ 13885,
Add: 5-138, B Wing, Express Zone Mall, Westem Express Highway Goregacn
East, Mumbai Suburban, Maharashira, 400083,

AFAvalid upto 0T.12.2024
Date: 03rd July, 2024
Pilace: Mambal, Maharashtra, indla

Submissian of falae o mslesding proods of claim shall aflract panalties,

Regd. Address: (ffice Mo 13714, 2nd Floor, B4/ Dholakawala Bulkding.
Janmabhoomi Marg, Fort, Mumbai, MH - 400 001

Regd, Email 1D: ipmanajlkumarmishra&gmail.com

Correspondence Emall 10 chrp.adtusmpb&gmall.com

1P Regn. No. IBBL/ IFA-001/IP-F/01152 / 2018-2019,/11902

4 |Address and e-mall of the resofution
professional, as registerad with tha
Board

Reg. Address: Anand Bhavan, Jamnadas
Adukia Road, KandivE West, Mumbal Ciy,
Meharashira, 400067

Reg. Email Id:

l gauravadukiai@hobmail com

Process speclfic address: Sumedha
Managament Salutions Private Limited,
C-T03, Marathon Innova, Lowear Paral
[Whasl), Mumbal - 400013 Maharashtra
Process specific email id:

cirp shiphlgmall.com

10.|Address and e-mail o be used for
cormespondence with the resolution
professional

11, [Last date lor submission of Glaims 15th July, 2024, being the 14th day from

the date of appoinimant of RP

12| Classes of craditors, Il anmy, under | NA
clause (b) of sub-section (6A} of
section 21, ascertained by the
rasolution professsonal

13 |Names of Insohvency Profassionaks | NA
identified 1o act as. Aulhorlzed
Represeniative of creditars in a class

14, |Relevant Forms and

Web link for downloading clalm forms:
https:libbl.gov.infhome/downloads

P e e T L, L P e P N e T Y e L e

Detais of authonzed representatives
are available at; NA

Modica is hareby given that the Malional Company Law Tribunal (Mumbai Bench-11)

has ordered the commencement af a corporate insalvency resalution process

of the Sunshine Housing and Infrastructure Private Limited vide crder no.

CR{BTIZMBIZ0TE dated 24th June, 2024 (Date of receipt of ordar by

RF is 01at Juky, 2024},

The craditors of Sunshine Housing and Infrasireciure Private Limited, are haraby

called upon to submt their clames with procf on or before 15th July, 2024, ta the

Resodution Professional at the address mentioned against entry Mo 10.

The firandial creditors shall submit their claims with proof by electronic means

anly, All cther creditors may submit the claims with proof in persan, by post of by

electronic means.

& financial credifor belonging to a class, as listed against the entry No. 12, shall

indicate ts chodce of authgrized representative from among the three insalvency

professionals listed against entry Mo 13 to act a5 authotized represeniative of the

clags Adlotbess under Real Estate Prosects in Form CA MA

Submission of false or misleading proofs of claim shall attract penalties,
Sdi-

Gaurav Ashok Adukia

Resolution Professional

In the matter of Sunshine Housing

and Infrastructure Private Limited

Cata : 01.07.2024
Placa | Mumbai

L&T Finance Limited
(formerly known as L&T Finance Holdings Limited)
Registered Office:

Brindavan, Plot No. 177, C.S.T. Road,
Kalina, Santacruz (East),

Mumbai 400 098, Maharashtra, India
CIN: L67120MH2008PLC181833

T+91 22 6212 5000
F+9122 6212 5553
E igrc@ltfs.com
www.[tfs.com

available on the website of the Company.

transferred to the Authority during the financial year 2024-25.

the said Rules.

For any queries on the subject matter please contact:
Link Intime India Private Limited,

Toll Free: 8108116767

Place: Mumbai
Date: July 02, 2024

—

NOTICE

TRANSFER OF EQUITY SHARES OF THE COMPANY TO THE
INVESTOR EDUCATION AND PROTECTION FUND (“IEPF")

Section 124(6) of the Companies Act, 2013 (“Act”) read with the Investor Education and Protection Fund Authority (Accounting, Audit, Transfer and
Refund) Rules, 2016 as amended from time to time (“Rules”) specifies that all equity shares in respect of which dividend has not been claimed for seven
consecutive years or more are required to be transferred to the demat account of the IEPF Authority (“IEPF Account”). Further, companies are required
to inform the shareholders, at the latest available address as per their records, whose equity shares are liable to be transferred to the IEPF Account
(“Shareholders”), three months prior to the due date of transfer of equity shares and simultaneously publish a notice in the leading newspaper in
English and regional language having wide circulation informing that the names of Shareholders along with their folio number or DP ID - Client ID are

This notice is published pursuant to the aforesaid provisions of the Act and Rules and is addressed to those shareholders whose shares are liable to be

The Company / Registrar and Transfer Agent viz. Link Intime India Private Limited (“RTA"), have sent individual notices to the Shareholders at the latest
available address as per records, in respect of the equity shares liable to be transferred to the IEPF Account.

The complete details of the Shareholders of the Company who have not claimed dividends for seven consecutive years and whose equity shares are
due for transfer to IEPF Account are available on the website of the Company at https:/Avww.Itfs.com/investors.

In case the Company does not receive any communication from the Shareholders of the Company concerned by October 4, 2024, for claiming all the
unpaid dividend from financial year 2016-17 onwards, the Company shall in order to comply with the requirements of the Rules, transfer the equity
shares to the IEPF Account by the due date as per the procedure set out in the Rules without any further notice to the Shareholders.

Please note that no claim shall lie against the Company in respect of dividend not claimed and equity shares transferred to the IEPF Account pursuant to

Shareholders of the Company may note that the equity shares transferred to IEPF Account including all benefits accruing on such equity shares, if any,
can be claimed back from the IEPF Authority after following the procedure prescribed under the IEPF Rules.

Unit: L&T Finance Limited (formerly known as L&T Finance Holdings Limited),
C-101, 247 Park, L.B.S. Marg, Vikhroli (West), Mumbai - 400 083, Maharashtra, India.
Tel: 491 22 4918 6000, Fax: +91 22 4918 6060, E-mail: rnt.helpdesk@linkintime.co.in

@ L&T Finance

For L&T Finance Limited
(formerly known as L&T Finance Holdings Limited)

Sudipta Roy
Managing Director and Chief Executive Officer

(DIN: osodoBsBnCiglexp

frﬂ Eronch Office: ICICI Bank Ltd, Ground Floor Hotel Vyanktesho, Auso Lotur )
,cfc, Bﬂﬂk Read, Latur, Maharoshtra-413512

PUBLIC NOTICE - TENDER CLIM E-AUCTION FOR SALE OF SECURED ASSET

[See proviso to rule 8{6]]
Motice for sale of immovoble ossets

This E-auction Sale notice for sale of Immovoble assets is being issued by [CICT Bonk Lid, {on underlving pool
assigned to ICICI Bank by Dewon Housing Finonce Ltd.) in relotion to the enforcement of security in respect of o
housing lean facility granted pursuant to a loon ogreement entered into between DHFL and the following
borrower{s) under the Securitisotion ond Reconstruction of Finoncial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule B (&) of the Security Interest [Enforcement) Rules, 2002,

Motice is hereby given to the public in general and in poarticulor to the Borrower(s) ond Guarantor{s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Physical possession  of
which has been taken by the Authorised Officer of [CIC] Bank Lid, will be sold on "As is where is”, "As is whaot is",
and “Whatever there is™ basis as per the brief particulars given hereunder;

5r. Mome of Details of the Amount | Reserve | Daoteand | Dote &
Mo, Borrower(s)/ Soecured asset(s) Outstanding| Price Time of Time of
Co-Borrower(s)/ with known Earnest | Property |E-Auction
Guarantor(s) encumbrances, if any Mone Inspection
Loan Account No. Deposit
(A} (B] (C) (D) (E) (F) (G)

L.| Mr. Kashid Romesh Plot Na-32 North Part, Gph Hs. Rs. Jul July
Sitarom (Borrower), Mao-17 8273004 Sr, Ni:-. 1041, I:I; 11-393135"" %]%SF DElv;-rzunfd EEF:EDEJ
bars, Malonda Romesh  [ond Nagar, Bank Colony RBoao 50N june ] rom
kKashid (Co-Borrower) | At- Du;lﬂm. Tqg- Nilungﬁ, Dt- 30, 2024 R 02:00 AM | 1100 AM
Laan Ade Ne. Latur, 413621 Adm-EnsUring '.LET:". UE'DEUPM Onward
QZSHROD00S040201 |27 HEC Built Up Areat 161.0 500/ :

The online auction will take place on the website URL Link-https:/Mdisposalhub.com of the E-Auction ogency
M/s MexXen Solutions Private Limited The récipients of this Notice are given a lost chance to pay the tEItl:I?d 113
with fﬁ“ﬁ'“{ interest till July 24, 2024 befare 10:00 AM failing which, the Secured Asset! Assets will be sold as
o SCRedule.,

The Prospective Elidderll':sil must submit the Earnést Money Depaosit (EMD} Demand Draoft (DD) (Refer Column E) at
ICICI Bonk Ltd, Ground Floor Hote| Vyanktesha, Ausa Latur F-F-:‘I:Ind. Latur, Maharashtra-413512 or before |uly 24,
2024 before 0200 PM and thereafter they need to submit their offer through the above mentioned website only on
or beforejuly 24, 2024 before 05:00 F'Ml": olong with scon imoge of Bank acknowledged DD towards proof of
payment of EMD. Kindly note, in cose prospective bidder(s) are unabile to submit their offer through the website then
signed copy of tender documents may be submitted at ICIC| Bank Ltd, Ground Floor Hotel Vyonktesha, Ausa Lotur
Rood, Laotur, Mohoroshtra-413512. on or before July 24, 2024 before 05;00 PM. Eornest oney Deposit DOYPO
should be from o MNotionalised/Scheduled Bonk infovour of “ICICI Bonk Limited” payoble ot “Laotur”

For any further clarifications with regords to inspeciion, terms and-conditions of the E-ouction ar submission of tenders,

kindly contoct ICICI Bank Employes Phone Mo, 900444167 7/7304905179/90043924 16,

Please note thot Morketing agencies 1. Mfs MNexXen Solutions Private Limited, 2. Augeo Assets Monogement
Private Limited 3. Motex Net Limited hove olso been engoged for facilitating the sale of this property, The
Authorised Officer reserves the right to reject any or all the bids without fumishing any further regsons. For
detailed terms and conditions of the sale, please visit wwwiicicibank.comndpds

Authorized Officer

Dote: Julky 03, 2024

\ Ploce: Latur

ICICI Bank Limiteg,.-l'

SARASWAT CO-OP. BANK LTD. (scheduled Bank)

ZONE- V Mustifund Saunstha Bldg, Dr. Dada Vaidya Road, Panaji, Goa 403001
Tel. No. 0832- 2430907 / 2431804

Saraswat
9 Bank

E-AUCTION SALE NOTICE

(Auction Sale/bidding would be conducted only through website https://sarfaesi.auctiontiger.net)

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST (SARFAESI) ACT, 2002.

Pursuant to Demand Notice issued u/s 13(2), the undersigned as Authorized Officer of Saraswat Co-op. Bank Ltd. has
taken over possession of the following assets u/s 13(4) of the SARFAESI Act. Public at large is informed that e-auction
(under SARFAESI Act, 2002) of the charged assets in the below mentioned case for realisation of Bank’s dues will be
held on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WITHOUT RECOURSE BASIS” as specified hereunder:

;r Name of Borrower, |A.Date Of Description of Assets | [, Reserve Price
1 Co-Borrower, Notice 111 Bid increment Amount
Guarantor/ B. Possession Date/Time of Inspection
Mo_rtgager,Legal Type/ Date Last date / time for EMD
l'!elr . C. Demand & KYC submission
(if applicable) Amount Date / Time of E-Auction
1. |Borrowers/Mortgagers| 23.02.2023 Flat No. F 8, First Floor, Sai| Rs. 15.00 Lakhs
1. Mr. Kandalgaonkar ] Vihar Complex, constructed| Rs. 1.50 Lakhs
Sagar Vilas. Physical / on plot bearing S. No.12,|Rs. 0.25 Lakhs
22.03.2024  |HNo.5/3B/2 5/3A/2,5/3C, 108,07, 2024
2.Mrs.Kandalgaonkar 5/3B1,5/3A/1,4/32at|11 04 m.to12.00 p.m
Sanika Sagar Rs.13,84,777.12*% Bhom, Tal-Sawantwadi
ason 22.02.2023 |District - Sindhudurg - {20.07.2024
with further interest | Maharashtra. upto 5.00 p.m.
thereon. Admeasuring area about|22.07.2024
562 sq. fis. 3.30 p.m. to 5.30 p.m.

*With further interest as applicable, incidental expenses, costs, charge etc. incurred till the date of payment
and /or realization.

** The successful bidder shall have to deposit 25% of the final bid amount not later than next working day.
The auction will be conducted through the Bank’s approved service provider M/s e-Procurement Technologies limited
(Auction Tiger). Bid form, Terms & Conditions of the said Sale/Auction, and procedure of submission of Bid/Offer, are available
from their website at https://sarfaesi.auctiontiger.net

STATUTORY 15 DAYS NOTICE TO THE BOROWER/MORTGAGOR/GUARANTORS
AS PER RULE 8(6) of SARFAESI ACT, 2002

The notice is also a mandatory notice of 15 (Fifteen) days to the Borrower/Mortgagor/Guarantors/ of the above loan
account. Under Rules 8 and 9 of the Security Interest (Enforcement) Rules, 2002 and provisions of the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, Informing them about holding
auction/sale on the above referred date and time with the advice to redeem the Secured Assets if so desired by them, by
paying the outstanding dues as mentioned hereinabove along with further interest, cost & expenses, as per the rules/
conditions prescribed under the SARFAESI Act, 2002 and its various amendments. In case of default in payment, the
Secured Assets shall at the discretion of the Authorised Officer/Secured Creditor, be sold through any of the modes as
prescribed under Rule 8 (5) of the Security Interest (Enforcement) Rules, 2002. Sd/-

Date : 01.07.2024 AUTHORISED OFFICER

“jPpnaji - Goa Saraswat Co-op. Bank Ltd., .J

CLASSIFIED CENTRES IN MUMBAI

Beejay Ads,
Opera House
Phone : 23692926 | 56051035.

Color Spot,
Byculla (E),
Phone : 23748048 | 23714748.

FCA Communications,
Nariman Point,
Phone : 40020550 / 51.

Fulrani Advtg. & Mktg.

Antop Hill

Phone: 24159061

Mobile: 9769238274/ 9969408835

Ganesh Advertising,
Abdul Rehman Street,
Phone : 2342 9163 | 2341 4596.

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

Mani’s Agencies,
Opp.G.PO., Fort.
Phone : 2263 00232.
Mobile : 9892091257.

Manjyot Ads,

Currey Road (E)
Phone :  24700338.
Mobile : 9820460262.

OM Sai Ram Advtg.,
Currery Road
Mobile: 9967375573

Pinto Advertising,
Mazagaon,

Phone :  23701070.
Mobile : 9869040181.

Premier Advertisers
Mumbai Central
Mobile: 9819891116

Sarjan Advertising,
Tardeo,
Phone : 66626983

Sanjeet Communication
Fort.
Phone : 40024682/ 40792205.

S. Arts Advtg.
Masjid
Phone: 23415111

Taj Publicity Services,
Byculla (W),

Phone : 2305 4894.
Mobile : 9892011371.

Yugarambha Advertising,
Girgaon,

Phone : 2386 8065.
Mobile : 9869074144.

Aaryan Publicity
Dadar (E),

Phone: 022-65881876
Mobile: 9320111876

B. Y. Padhye Publicity Services,
Dadar (W),

Phone : 2422 9241/

2422 0445.

DATEY Adbvertising,
Datey Bhavan, Dadar (W)
Mobole : 8452846979/ 9930949817

Hook Advertainment
Dadar
Mobile : 8691800888

Central Advertising Agency,
Mahim (W),
Phone : 24468656 | 24465555

Charudatta Advertising,
Mahim (W),
Phone : 24221461

Jay Publicity,
Dadar (E),
Phone : 24124640

Pallavi Advtg.
Dadar (W),
Mobile: 9869109765

Shree Swami Samarth Advertising,
Dadar (W),

Phone : 24440631

Mobile : 9869131962

Stylus Arts,
Dadar (W),
Phone : 24304897

Time Advertising,
Matunga (W),
Phone : 2446 6191

Vijaya Agencies,
Dadar (W),

Phone : 2422 5672.
Mobile : 9920640689

Media Junction,

Matunga (W),

Phone: 022-66393184/ 022-66332340
Mobile: 9820295353/ 9821656198

Achievers Media
Bandra (W.),
Phone : 22691584

NAC
Bandra (W),
Mobile : 9664132358

Reckon
Bandra (W,),
Mobile : 9867445557
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